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S, Hurlidhar, Counsel .for the

App l-icao fe-^,., .

phf'i pun i i poei. Counsel far r^s—

,  pandent No. 2

.'i, The learned counsel . for. ""the

respondent No. 2.. pointed out , that the

^  respondent No.3, viz. Shri Bhairon Singh

■_ Sekhawat, Chiet Hinister of, Rajasthan was
ordered to be deleted . from the apray of

...respondents vide order dated 30th April, 1991.
.  However, a fresh, notice. was served on

respondent No.3. ip accordance with the order
dated ,13.5. 1991. Rp=.Qisfr-/ ^ •n._gist:f y snouid pave ,seen
the orders dated 30 4 i-, '-r,, -V. 4. 1^91 be Tore_ comp I y ing^

-witih the order dated 13.5.1991.

The_,., ieat-ned ^ counsel
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.._«pjlc«lt th«t qy an ord.r . d.t«J
.22.4.1,991^ 24.3. lWl'.(«.'b««,
, cancelled.by the reepondent No.l. He,

theref,p,.e, seek-s permie.pian ta withdraw- the_
■ appUcation with liberty to file e fresh
application, if so warrantsd. Accordingly the
application is' dispoasd of as withdrawn.
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